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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1
(Brief record of proceedings)

Friday 4" April 2003 / Chaitra 14, 1925 (Saka)

Hon’ble Deputy Speaker in-chair
Question Hour:
Starred Questions 241 — 244, 246 and 247 were asked and replied.
Replies to Starred Questions 245, 248 — 260 and Unstarred Questions 468 — 486 were
laid on the Table.

Statement of the Minister of Transport: Shri Ajay Maken, Minister of Transport
made a statement regarding magnified copy of driver’s license for auto rickshaw
drivers.

=;"'Specia] Mention (Rule 280): Following Members raised matters under Rule 280:

Shri Surender Kumar

Shri Mohan Singh Bisht

Shri Tarvinder Singh Marwah (Minister of Urban Development intervened)
Shri Harsharan Singh Balli

Shri Malaram Gangwal

Shri Brahm Pal

Shri Sahab Singh Chauhan (Minister of Urban Development intervened)
Shri Bheeshm Sharma (Chief Minister intervened.

Shri Nand Kishore Garg
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Private Members Business
1. Shri Sahab Singh Chauhan moved the following Resolution:
“This House resolves that a separate ‘Delhi Board of Secondary Education’ as in other
states be constituted for the National Capital Territory of Delhi and the examinations
for the year 2003-2004 be conducted by this Board.”

The Minister of Social Welfare and Education replied.
The Resolution was put to vote and defeated by voice-vote.

Shri Sahab Singh Chauhan walked out in protest.

2. Smt. Anjali Rai moved the following Resolution:

“This House resolves that necessary legislation be enacted to protect the dignity of
women, empower them and save them from sexual exploitation. It further resolves
that through this legislation an end should be put to atiempts being made to p]‘O_)BCt
them as objects of desire in the publications, electronic media and advertisements.”

The following Members participated in the debate:
i) Dr. (Smt.) Kiran Walia
i) Shri Nand Kishore Garg
ii1) Shri Tarvinder Singh Marwah

The Chief Minister made a statement on the Resolution.
The Minister of Social Welfare replied to the debate and stated that the Parliament of
India was competent to enact the desired legislation.

Smt. Anjali Rai agreed to amend her resolution. The following amended resolution
was put to vote and adopted unanimously:

“This House resolves that necessary legislation be enacted by the Parliament of India
to protect the dignity of women, empower them and save them from sexual

I



415
445

6.22

Delhi.
4" April 2003 _ . . Secretary

exploitation. It further resolves that through this legislation an end should be put to
attempts being made to project them as objects of desire in the publications, electronic
media and advertisements,” j : k

House adjourned for tea break.
House reassembled.

4. Shri Malaram Gangwal moved the following Resolution:
“This House resolves that mini sewage treatment plants be installed on all major
drainage systems and these places be developed as tourist attractions.”

The following Members participated in the debate:
1. Shri Nand Kishore Garg
2. Shri Sahab Singh Chauhan

The Minister of Transport and Tourism replied to the debate and requested that the
Member amend his resolution:

Shri Malaram Gangwal agreed to amend his resolution. The following amended
resolution was put to vote and adopted unanimously:

“This House resolves that in accordance with the need and availability of land, mini
sewer treatment plants be installed on all major drains.”

5. Shri Tarvinder Singh Marwah moved the following Resolution:

“This House resolves that due to their inability to provide adequate housing, the
DDA be disbanded forthwith and a separate Housing Board constituted under
Government of Delhi.” '

The following Members participated in the debate:
1. Shri Roop Chand
2. Shri Nand Kishore Garg
3. Shn Radhey Shyam Khanna

The Minister of Urban Development replied and requested the Member to amend his
resolution.

Shri Tarvinder Singh Marwah agreed to amend his resolution. The following amended
resolution was put to vote and adopted unanimously:

“This House resolves that the Delhi Development Authority be brought under the
control of the Government of Delhi and a separate Housing Board also be constituted
under Government of Delhi.”

6. Shri Mohan Singh Bisht moved the following Resolution:

“This House resolves that in order to give effect to their constitutional rights all
children up to the age of 14 years should be provided free and compulsory education.”

The Minister of Social Welfare and Education replied.
The Resolution was put to vote and defeated by voice-vote.

House was adjourned up to 2.00 P.M. of : April 2003

Siddharath Rao



